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Ratlohdlisdtion of Powér Riltes i
States

2398. SHR1 BALMIKI CHOUDHARY:
Will the Minister of iIRRIGATION AND
POWER be plédsed to staté :

(a) whéther the Planiidg Commilssioh
has recommended to the State Goevernments
the rationalisation of the power rates in
different Stated with a view to ensuring a
return of about 11 per cent on the cépital
employed in  électhicily  underlakings ;
and

(b) if so, the precise nature of the
recommendation ; and

(c) thé tedction of cach Staté Qovern-
ment thereto ?

THE DEPUTY MINISTER OF IRRI-
GATION AND POWER  (SHRI
SIDDHESHWAR PRASAD) : (a)and (b).
Jt was brought tp the notice of al] the
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Chief Ministers at the meetig of the
National Development Council held ifs
December, 1967 the desirability of the
States rationalising the electiicity tariffs
with a view to achieve 11 per cent retuin
on the capital as recommended by the
Venkataraman Comndittee.

The recomméndations of the Venkatara-
mian Committee Report relating to the
earning of reasonable return by the Electri-
city Boards wére accepted and conveyed to
the States concerned in the Government of
India Resolution No. EL. I1. 3(1)/64 dated
3rd March, 1965 copy attached.

(c) Most of the States Electricity
Boards have revised their tarlif rates from
time to time after 1.7.1965 to improve their
revenue earnings.

STATEMENT

Copy of Resolution No. EL. 11.3(1)/64
dated, 3rd March 1965.

The Ministry of Irrigation and Power,
vide Resolution No. EL. 1I. 3(1)/64. dated
24th April, 1964, set up a Commitiee with
Shri R. Venkataraman, Minister for Indus-
tries, Madras, as convenor, with the
following térms of reference.

(a) To suggest ways and means of
improving the revenues of various State
Eléctticity Boards and also the income
from electricity duty ; and

(b) To suggest the pattern of relation-
ship betweenp tariff and electricity duty.

The Committee has submilted its réport
and inter-alia made the following recom-
mendations :

() The first phase of the objective
for all the State Electricity Boards
should be to aim at higher reve-
nués sufficlént to cover opération
and maintenance charges; contri-
butions to the general and depre-
ciation reserves and interést
charges on loan capital. Boards
which have not already achieved
this should didi at realisibg thé
objective within a period of theree
to five years-

(i) (a) As a sécond phase objective,
the Boards should aim at
achieving a balance of reve-
fué aftd? diceting all the
charges indicated in the firs¢





